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The Hon'ble Mr Justice D.N.

P¥eSent : :
-~ Chowdhury,Vice-Chairman.

Heard Mr S.Ali,learned counsel for
the applicant. Issue notice toc show
cause as to why this application shall
not be admitted.

List on 7.11.2000 for order.

——

Vice-Chairman

e

On the prayer of Mr.A.Peb Roy,
Sr.C.G.S.C. four weeks time is allowed
for filing of written statement. List on
5¢12.00 for filing of written statement

and further orders. , A
] U 'ﬁ/
Vice=-Chairman

The applicants who are working in the
Section
in the pre restructured staffing
patern of TOA (G)-SS-SSS- Chief Sr. Supervisor.
By this application they have sought for an

department = of Telecommunication as

Supervisor

approprite direction on the respondents for
absorption in the restructured cadre of Senior
Telecom Office Assistant(G) in short TOA(G)
27-4/87-TE-I1 (3)

as
introduced under order No.
dated 16.10.1990.

W"
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2.11.2000 for entry as Sr. TOA and the same was i

&/

0.A. No. 322/2000

g

T

- -y

It has been stated at the bar by Mr.
B.C. Pathak, learned Addl. C.G.S.C. that the |
relief sought for in the application has already
been granted departmentally. To that effect he y

has relied upon a cdmmuniction sent by the

Asstt Director Telecom (Legal) under No. STES- ’
21/285/2 ‘dated 15.11.2000 whereby it was !
intimated that the department has considered the ‘

representation/request of the left out officials . |
and it was decided to afford a fresh opportunity
departmentally to exercise opﬁion for intry into
the restructured cadre of Sr. TOA. To that

effect orders also issued by the depertmenﬁ on

4.10.2000 and 27.10.2000. By the saidy

communication it was also intimated thatf,*
LY

applicants have exercised their option

on |
5

recorded for appropriate action in due time. A

copy of the aforesa;d communication is placed on

that. matter the |

application has become iﬁfructuous; Accordingly

record. In view of = the

the application is dismissed as infructuous.

L\/‘L\,

Vice-Chairman
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IN THE CENTRAL ADMINISTKATIVE TRIBUNAL ARAUHATI BENCH
' AT GUWAHATI. :
0.A. No. @27/ of 2000.
. : '
A . ,
A application ugder section 15 of

the Central Administrative Tribunal
Act, 1985.
Between

Snri Hemanta Kr. Choudhury & anr.
Ppplicants.

—VRG= "

" The Union of India & Ors.

¢ o 4 st 8 RespondentS'

1. PARTICULARS OF THE A‘?PLICANTS:-.

1. SHpi Hemanta Kunar Choudhury,
s/0 Late Ramesh Ch. Choudhury,
Residenf:of Lachi£ Nagar,
Sani Ram Bora Road,Ulubari,
‘Guwahati-7.

2. Shri Ramapada Dey,
S/o Late Rashamay Dey,
Resident of Dispur, Guwahati-6,
Dist. Kamrqp; Assam. \

5. PARTICULARS OF THE RESPONDENTS:-

1. The Unioﬂf of India, represented by <
Cﬁ“ﬂ ' o '_,.‘ the Secretary to the Govt.of India,
%f " Ministry of Communication, New Delhi.
2. The Chief General Managér, Telecom,

Mubari, Guwanati-T7.

3. PARTICULARS OF THE ORDER AGAINST yHICH THIS
APPLICATION BS-MADES = :

There ie no order Or orders against which

this application has been made but for

COﬁ,tﬁ.oo es?




2.

issuing appropriate direction to the
respohdents for asbsorption of the applicanté
in the restructured cadre of XRA Senior
Telecom Office Assistant(G) in short TOA{G)
as introduced under Order No.27-4/87-TE-II(3),

¢

dated 16.10.90.

\

g € 4. JURISDICTION:-

. q;f‘.z - 3 eng P
wana&& : \ P ; .
237 . The applicants.declare that the subject

-\.' ; g

metter of this case is within the jurisdiction of the

.mwwww«“““ - Hon'ble Central Administrative Tribunal, Guwahati.

5. LIMITATION :-

This application is made within the prescribed

time under section 21 of the Central administrative

Tribunal Act, 1985.

o~

‘6. FACTS OF THE CASE:=~

6.1. That your applicants are Indian citizen
and as such they are entitled to all the rights and
privileges guaranteed under the Constitution of India.

They were initially appointed as L.D.C./T.S. Clerk

in the Telecommunication Department in 1977 and 1974.

4 . ,
<§MK ) 6.2.That this application 1is not filed against
3 : .
ﬁgg% : any order of the respondent but for issuance of a
‘v direction to the respondents for absorption of the
/ -

applicants in the restructured cadre of Senior
Telecom Office Assistant {G) in short Sr.TOA(G) as
introduced under Order No,27-4/87-TE-11(8) dated

16.10.20 s meneded from time to time.

ContGeassee3
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3. *
Annexure-1 is the photocopy of the
order No.27=-4/87-TE-II(8) dated
16.10.90.

6.3. That the applicants are presently
working in the DEgartment of Telecom more precisely
in *the office of Chief General Manager, Assam Telecom
Circle as Seetion Supervisor on reguler basis in the

g " -1 pke restructured staffing pattern of TOA (G) -55-55s-
Gemra’ g Amiy et se T VAl s . v ——

_ r. .. _
CWleféSuperv1SOf. They have the common grievance for

28 SEp M)

qatr al MER | . :
Gu§§h;ti jench S¥-TOA {G) and make common prayer for their absorption

tﬁeir non=-absorption in the restructured cadre of

in the corresponding grade of Sr. TOA{(G) in terms of
i order No. dated . The applicants:beg
leave of the Hon'ble administretive Tribunal to join

in a single application in accordance with Rule 5 -

of the Central Administrative Tribuhal {Procedure) 2gt.

6.4. That your.applicants~entered the
Telecommunication department as LDC/T.S.Clexrk, they
also worked against UDC {ID) posts before being LDC/
Ts Clerk. They put in their efficient and sincere
devoted service -and in due course they got their
promotion to UDC in the scale Of %.1200-2040/- by
ngﬁwwK‘ virture of their bette; performance on the competitive.
%ﬂ Examination/relative seniority cum-fitness. They
y}o served as UDC for years in the office of the Chief
y%wﬁ ' General Manager, Telecommunication North East Assam
- @ircle end élso worked against UDC(ID) posts before
N Being promoted to éhe'grade'of section supervisor in the
scale of m.1400-2300/- (Pre-revised) on different

dates before 9.92.92. !

'Y

Contd. oee 0’0 . 4



4.

6.5. That the staffing pattern of the office
of the‘Chief GEneral Manager, Telecommunication where
the applicénts have been working as LDC/UDC/SS/Du.O.S./

' 0S till 9.9.92. On the day, vide order 1;30.27-4/87/TE-IIV
dated 9.9.92 the staffing pattern of the Chief GEneral
Manager, Telecommunication office was changed to that |
of TOA(G)/SQ/SSH/CSS. Conseguent upon the change of

staffing pattem as above the clerical and supervisory

of the Chief General Manager, Telecom (in short

.patterﬁs were blocked by abolishing the promotional
sanctioned posts of Dy. 058, 0S8 and group B. In the
process éll.the UDCs in the scale of | m.1200-2040/¥
includiﬁg those holding UDC(ID) posts covefted-and

' absorbed as TOA(G) in the scale of &s.975-1600/-. This
amount to revertion/aemotion to lower grade for no
fault of their own. Their hard earned promotion from
TOA/LDC{to the cadre of chvfollowed by long service

in " that cadre is brought to naught by in a hOStlle way.

O}W‘, Yoo A”“”W‘zq"‘:;’:,,“gmy A:Xﬁm éow—t»(@”é

6.6. That prior to the change of circle office -

staffing pattern from LDC/UDC/SS/Dy.0S to TOA{G), t

Department of Telccom vide their order No.27-4/87-TE-II

dated_16.10.90 at Annexure-l introduced the cadre of

SRe TOA as a replacement of the existing cadre of TOA

for better and more efficient management &f the work

of the department. This is better known as "Restricting

contd.00000'5
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5.

scheme" of the DEpartment of Telecom. According
to ‘the provision made in the scheme the existing
posts in the pre-restructured cadre of TOA would

' be converted to Sr. TOA and no new post of TOA should
be created after the introduction of the scheme. It‘
was clearly spelled out that in future only the posts.
in restructured cadre would be created. It has been

‘the expressed and. declared pdlicy of ﬁhe Department

[ -
TP N
¥ "a g :"u:"'t'. [ l'

. It was also decided in absolute term that after

g the. introduction of the restructured scheme there will

2T Ry gy

T~ Guwahatl Bench bw ho internal or external recrultment En the pre-
N .

restructured cadre except on compassionate ground.

— e

6.7. That inspite of the above and in de- -

fiance tO the declared objectives of the #Restructuring
Scheme"” the respéndents comapelled the spplicants to
Switch over and be absorbed in the pre=restructured
cadre of TOA by crgating poéts through conversioﬁ of
existing posts in the LDC/UDC‘pattern. The respondent
created the required posts in TOA pattern by conversion

of the existing UDC posts in 1:1 ratio. Be it mentioned

| ?&wq‘ here that the post of UDC and Sr. TOA are inthe
”fﬁkw : identical scale of Rs.4000~7000 /- while the pay scale
¥—. . . of TOA Rs.3200-6000/~. The applicants sought to have

heen absorbed in the cadre of Sr. TOA instead of TOA
as all of them was eiéher working as UDC as on 9.9.92
or have been promoted to SS by that after working as
UDpC for a long duratiog.‘The conversion of the
aéplicants from LDC/UDC/SS pattern of Circle Office

to TOA pattern oOf Engineering pivision is both

Contd. LA 2 J .6



6.
i;regular and irratioﬁal and detrimental to the

| | ' interest of the department as well as the applicants.

" The transformation of the applicants to.TOA‘péttern
defeat the purpose and objective of the restricting
scheme and runs contrary to the provision of the scheme.
Since the restructured cadre of SR. TOA had been
inﬁroduéed as a replacement of TOA in 1990 and creation
future recruitment of TOA was banned. The respondents'

ought to have absorbed the applicants in the restructured’

6.5. That the officéal placed inthe TOA;pattern
have the promotional évenues to 38/Sr.Cs5/CsS. The first
two promotion being on the basis of length of service
‘and the last one being seniority cum fitﬁess basis. The
newiy iﬁtro?aced restructﬂred.cadre Sr. TOA have only
2 trades. The éntfy Qrade’i.e. graée-l carries the pay
scale of Rs.1320-2040 (pre-revised). The grade II in
the éradeeII in the scale of &.16Q0-2660 is”pqrely

C}éﬁ&j v  promotiéna17grade‘£or the grade-I official on completion

W)WXH of 16 years of service in Grade-I. There is no‘higher

_ grade ér’direct projotional line in the cadre of Sr.TOA.

BVM( 1)‘Abcording to the rules éxisting in the relevant
time ﬁhe”official in the pre-restructured. Cadre of TOA'.
in the scéle of_%.975-1660 who move into Sr. TOA would
have their pay fixed under FR 22(C) as the pay écalé .
of Sr. TOA is higher then thet of - TOA. It émounts to

promotion. The post of $S/Sr.SS are higher than the

-

Contd'.. . 107
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Sr. TOA and carries higher pay scale. And there can

not be any earthy reason for transpérmstion of these
officials to Sr. TOA Grade-I. However the DOT was bent
upon to convert the 8S/Sr.SS also to Sr. TOA and made
the following supplementary provision.:~

(1) ss/Sr.sss on conversion to Sr. TOA would

retain their.higher pey scale a personel to them.

\

(ii) The SS/Sr.sSS.would be granted one advanced
#

‘increment in the existing pay scale.

{(ii) TOA/SS/SSS who move to the Sr. TOA cadre

would not becconsidered 6or
{iii) promotion to Chief Supervisor.
(IV) The duty of Sr. TOA does not include suypervision. .

It is.amply clear that conversion of S8/SS8S to

Sr. TOA was & degradation forced upon them and the pay

protection/grant of advanced increment on personal basis

- "X"i -

does not protect these officials from the stigma of

the lowering of status grade. By such unholy conversion,
these offiéials are also seized of their supervisory

power end impede the prospect of promotion to CSS. The
scheme.WQSvclearly anti emplo?ees in as much. as it

sought to degrade its employees anc rob them of their &

promotional avenues.

6.9. That the department called upon its!

employees under Order No:252-1/91-SIN(Pt) dated 27.4.94
to exercise option for moving into the Restructured
dre of 8r. TOA if they were sO willing w1th Stlpulatlon

that option once exercised would be final.

Annexure-3 is the phtocopy of the

order No.252-1/91-STN(Pt) dt. 27.4.%24.

Contd. oo o 08
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The applicanté and other similarly situated -
off1c1als opposed the move for its 1nherenu contradi-
ctions as explained in a last pear, and prefer to remain
.1n their orlglncl cadre. They did not give option to
save them £from the humllldtloh of demQtlon/Begrddatlon:

Thé reSOOndents agaln called for option from the left
out OfflClolS under thelr order No.7-43/97-NCG dated
11.11.97 and the applicant still remained unmoved as

. the injurious provisions of the schemne remain unchanged

till dete time.

Annexure-4 is the forwarding letter

dated 3.12.97 issued by ‘the Asstt.
pirector, Telecom (Staff) for CGMT.
Annexure-4(l) 1is the photocopy of'the

o;der No. 7-43/97—NCG dated 11.11.97

'lsqued by the Assitt Dlrector General

(src.).

6.10. That the respondents gradually realized

the deficiency of the scheme and made efforts to cure
the sgheme'and to make i+ more attractive and meaningful
« - by issuance of su¢cable amendment/modlflcatlon to the
ﬁﬂjﬁ}wf , .~ollow1nw effect'-
of}h ) (a) The officials transformed tb restructured
Sk”fl , cadre of Sr. TOA from the pre restraétﬁréd cadre of
| | ” TOA/SS/SSS woulé be eligible for promotion to Chief
 Supervisor oﬂ the basis of their original seniority

position in the pre'Restructured cadre.

(b) Separate and higher pay scales have been

intreduaced for TOA S8 and SSS on their absorptlon

Contd.....9
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9. ' .
in Ssr. TOA Cadre. Apcofding to the pay scales
introduced vide order No.1-38/MPP-98 dated 20.4.99
the TOA/SS/Sr.SSS would be directly placed in the
corresponding pay scale of Sr. TOA as below:=-
Pre-restructured cadre scale \Pay scale on entry
‘ in the restructured cadr
1. TOA in the scale of Rss 4000-~7000/~
fs. 32006000 /. '
2. S5 on the scale of Rs. 5000-8000/- °
e n — ' :
BT Lah o A - Rs«4500 /~~7000/~.
ontrt iz vanny. v, ' ~ ‘
5 TPl 5SS in the scale of , Rs. 5500~9000 /=.
C ] - . . »
2 9fP 1m %s. 5000-8000
T o o oo . . pe
Cuwanati éench ) (c) The officials moving into Restructure
I .. cadre will not work under supervision of their junior
officials who did not move to the restructure cadre !
Such officials inithe restructure cadre will report
to the next higher officiel.
Mnexure~5 is the photocopy of thé
order No.1-38/MPP-98 dated 20.4.99
issued by the Director (MPP).-
g&ﬂg . 6.11. That with the above amendment /
OJF modification the restructured scheme Of the DOT. !
T '

has assumed a new look free from the ailment it has

been suffering from the beginning; The advérse condition
~ which inf&uénced the mind of the applicapts against the

scheme have been removeélf The scheme as it stood at

&

the relevart time when applicants were dalled upon to-

exercise option was completely different from the

COntd. R 10



10.
‘scneme as it is shaped today. The opinion expressed
by applicants against restructured scheme by ;gy.of
non=-option that time can not remain final in the face
- of the.overwhelming.modification/émendment that took
place since then. Option is the preference of one thing
over the other as it exist at the given time. The.pre-
ference can remein velid till both the things remain
unchanged. It_cannot remain valid Rf either of the two

things is subsequently amended/modified s¢ as to change

the whole complexion and equation. The application

e aﬁfered to remain in the pre restructure cadre at the
: Asat

tirhe of last optioning as the restructure scheme wés

inferior and detrimental to their interest. ihe

T ‘-'L Z{f 2 ?TE
wwehati - 3ench respondents have also agreed to the faulty nature of

J

T p— el

"the driginal scheme and found it prudent to cure the
e defects of the scheme by issuance of suitzble amendmehts.
IN the changed situation the applicants are entitled to

exercise their fresh option.

4 6.12. That. the applicants are law abiding
sincere and devoted workers of the DOT and each of them
have put in more thén'20'years service to the utter

o s satisfaction of. the sqperlor authority. Through successive
‘prohotlon they are presentlng works in supervisory cadre.
They are willing 'to accommodate with the chenged scenario
of the Department.and to keep the pace with the advan-
cement 6f technology and working condition without
sacrificing the self-esteem. They are as much prepared
as other Offlclals to join the msinsteam of the Deptt.
for betterment of the service. For that purpose if be
necessary they are w1111ng to. undergo necessary

in service tralnlng to improve their skill and eff1c1ency.

contd...s..1l
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11.
The respondents cannot deny their entry in the
restructured cadre on the ground that they did not
opt for it when called up§n do so in the face of

overwhelming changes taking places after the last round

of opticning in 1997.

6.43. That the respondents have made sweeping
changes in the cadre structuring with solé4objective of -
improving the skill and efficiency of its employees to

. keep pace with the changing technology and resultant job

e

g e B S SR ‘ ) :
Gentr - iro 1 7, Teuirement. They have introduced the new cadre of Sr.TOA
. e -l v R, rr "‘xnal

as{replecemént of TOA. It is the responsibility of the

28 stp

; rebpondents to carry the existing officials in the pre-
‘L": 53 BT - R
Guwahatl 3ench reptructured cadre to the newly introduced cadre by

T

'iﬁparting need based training.
The applicants. have already suffered the humi-
jation of degradation/gemotion owing to the convertion
- to TOA pattern thrust upon them in 1992. It has been
grossly irregular tb convert the applicants to TOA in
11992 after the same had been replaced by Sr.TOA in 1990
and there was no provision of new entry in the TOA cadre.
C};gvj ; The applicants héd earnedktﬁeir-promotion to UDC and had
%;( _Servgd in thaE eadre including 10% iéentified posts. They
fully deserved to be converted to Sr.TCA by virtue gf
their long past service in equivalent and higher grades.
They cannot be subjeéted to further screening for entry
in the restructured cadre of Sr.TOA as they have already
prdvéd'their worthiness and eligibility for holding the -«

equivalent and higher post.

The post of LDC/UDC & UDC I/D. in the C.0. were
first convered to TOA in 1992 snd then most of the posts

- thtdto.‘o.lz
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12.
of TOA were converted to Sr. TOA. The convertion of
'the post of TOA to Sr.TOA is more artificial than
practical and there is no identificat&on.of the
zorresponding posts. There is no distinction worth
its name between a post of Sr.TOA and that of TOA {in -
the establishment of CGMT). So far as the work and
job description of the post is concerned. Inlthe matter
of posting there is absolutely no difference between
TOA and Sr.TOA as the official of one cadre is feeely

substituted by official of another cadre. The post

ChniiiﬁJﬁ:?f'liiaéww , fheld by 8r.TOA one day is occupied by TOA the other

e ST Sy ' ,
28 : day and vice versa. There are alsc neumorous instances
U E”“ g~ o
(NEV Sl : - r s - . 3 . .
' jﬂ ‘ of the officials belonging t® TOA pattern continuing
. .._,-i . :(A‘ .‘E . c . ! .
to work in t seme table and post o o
Guvehat! 3cnch le work in he seme ta 1 and posts after convertion

to Sr. TOA. Cases are also not rare where a Sr.TOA

is replaced by TOA for performance of the same job.

o It goies ﬁo shéw that for ali practical purposé'there

is no difference between a Sr.TOA gnd TOA and both cadrec
are equally placed except for the pay.;The job presently
performed by the applicants are not inferior or
dissimiler to the job being performed by their counter

L“;jtﬂ]. v'bart placed in the Sr.TOA pattern. There cannot be any

) earthly reason why the applicants be subjected to any
Al '

further screening for entering in the restructured

cadre of Sr.TOA.

6.14. That the respondent department for
resson known to them has decided that official in
OTBé/BCR scale of the pre restructured cadre ontheir
.absorption in the restructured cadre will not be

- counted towerds the Sr.TOA posts. Orders to these
effect was issued undér ON No.13-6/96-TE-11 dated
23.12.97. This being so, the spplicant can be’straight

COntd.. . 013
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13.
way abgorbéd in the réstnuctuged cadre. Non .
availabi;ity of vacancy cannot be a valid ground
for denia; of entry of the applkcents in the res-
' tructqred_cadre.'
( Annexufe-s is the photocopy of the
order No.15-6/96~TE-II dated 23.12.97
issﬁed by‘the Section Officer-TE-II.
gen::$:J:”'ﬂ 'if'zw;gj- 6.15. That the applicants have communicated
‘ ZB'SEP’Mﬂ]  the+r-willingness,to move into the restructure cadre
) o to fhe Res.NO.{CGMT) vide their separate application |
__~~Gu;g§;égﬂ ;;ich datkd 3Q;3.20001 The respondent'No.z has not taken any

/'iéible steps to_ébsorb the applicants in' the Sr.TOA

R T

cadre.

Aﬁnexure-? and 7(1) are the photocopy

of the réprosentatiOn dated 30.3.2000

submitted by the applicants; N

o

6.16. That the applicants beg to state that
.the‘staffing pattern of circle office has been LDC/
UDC/SS/Dy.OS/Oé‘in the péy scale of UDC Rs.1200-2040/-
andxpay‘scaleof SS Rs.1400~2300/~ respectivé1y§ Also
10% of UDC pogts‘wefe'identified as & distinct group
for dealing with cases of complex and complicated
nature which required thorough knowledge of rulings
and special expertise. In 1ieu of separate higher
pay'séale, Special pay of’m.70/- p-m. was éttached
to this posts. This staffing patﬁern were—}n force
£ill 1992. | |

Contdo o ¢ o 014
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| 6.17. That the applicants beg to state that

the divisional and sub-divisional offices in the telecom
circle were manned by TOA and SS. In 1983, OTBP scheme
was introduced under whiéh the TOAs was granted higher
scale of Rs.1400-2300 on completion of 16 years of service
as TOA. again in 1990, BCR scheme was introduced in

) . the TOA was granted the scale of Bs.1600-2660. and 10%

of the officials in that scale were placed in the purely

supervisorngrade of CSS in the scale of Rs.2000-3200/-.

6.18. That your applicants beg to state that

RN 7 S
DBy T ey

Central Ads o orte “nlz@ . R . . .
. newly introduced cadre of Sr.TOA 1s the mainstream

Q-

re of the Department for manning the administrative

28 SEp 2

LI IR 2F offices. The new cadre has replaced the old cadre of
Guwehati 3ench

e T enase e st e A @NA pOSts aré found out through convertioh of
.existing posts of the TOA. The job/duty of the Sr.TOA
includes al; the defined job of TOA. The convertion of
lposts and personal in the TOA cadre is wiped out. The
respondents cannot impose any artificial bar on the
applicants.against hoving to the three new cadre in

defiance. to the provision of the recruitment rules.

kﬂx | 6.19. Thgt the applicants beg to state that}
pﬂkr. the Chief General Manager, Telecommunication,Ulubari,
.}kwf- Guwahati-7 the Respondent No.2 vide his le£ter
No.STES-1/122/Pt-1/83 dated 18.4.2000 requested
sri H.N. Singh, Assistant Director General (STC),
Telecon Direetorate,_New Delhi to -afford one more
opportunity to the left out mg&f TOA for moving ;nto
the restructure cadre of 8r. T.O.A. He also requested
to convey the decision to the office for disposal of

representationfiled by the willing employees.

Contdo. .8 015
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. Mnexure-8 is the photocopy of the
»“, ~ letter No.STEs-l/lzz/pt-I/Bj dated
. . 13.4.2000 issued by the Dy. General
Manager {A) for the Chief General
" Manager, Telecom, Guwahati.»
6.20. That the Chief General Manager, Telecom
Guwaheti-7 the Respondent No.2 vide D.O. NO.STES-l/lzi) :
Pt-I datéd 25.5.2000 reguested the Deputy Director
General [Pers) bepartmént of Telecom Services, Sznchar
Reflm v 7.rthavan, New Delhi to afford one more chance to ghe
Central Ad> - © - Tetfoptees to move into ﬁhe restructured cadre
zalﬂf 7“@ favburably by giving them another chance.
’L FnaY A rﬁfé : .
ﬁgzgéati ziﬁch' J 3 Amnexure-8(1) is the photocopy Of the
| . letter dated 25.5.2000 issued by the
s t—— L Chief General Manager, Telecom,Guwahati.

e

6.21. That the Deputy General Manager ( Admn)
office of the Chief General Manager, Teélecom, Assam
Telecom Clrcle réquested shri B. Sharma, Deputy

<}W7 Director General (Pers) Department of Telecom Services

S ncbar Bhawen, New Delhi to reviéw the case affording

a fresh opportuhity Of exercising option to the TOAS.

mnexure-8(2) is the photocopy of the
caid letter DO No.STES-1/122/Pt-1/92
dated 11.7.2000 issued by the Deputy :

Director General Manager (Admn).

Contd000.000016
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7. GROUNDS FOR RELIEF WITH LEGAL PROVISION:-

7.1. For that for OTBP/BCR left out officials
no .new sanction posts aré required in the Sf.TOA cadre
as the existing post of SS/8SS will be converted to
Sr.TOA. No financialbenefiit will accrue to these

officials prior to their option ané d@etual absorption.

7.2. For that the restriction has since been

withdrawn and the Sr.TOAs are also considered for

F—. - promotion to Chief Supervisor under 10% promotional
Ay e : :

Gentrs} £~ . . - . gghdme of the basic cadre.
. Ta)

25 5tp

'I?v"} * Uyl
- Guwahati Jench

7.3. For that there is no direct entry in

thel Sr.TOA cadre. The entry cadre still remains as

A. The TOAs who entered the Department after the
e last rouna of optioning i.e. 11/97 will ﬁot be able
to move to Sr.TOA unless at least one cpportunity
is,afforded to them to move to restructure& cadre.

Similarly, the ex1st1ng vQcancy 1n the Sr. TOA cadre

as also those arising in the future will remaln

are not alloved to switch over to Sr.TOA fromtime

L ,
&"Y' . to time.

(ﬁ;jcgj ‘unfilled if the official in the pre-restructured .cadre
\ ) .

&ywr ' | 7.4. For that the process of induction in the
Sr.TOA cadre is a continuous one and it should be
open for the feeding cadre officials to get promotion

to. Sr.TOA as and vhen wacancy arises.

7.5. For that .Sr.TOA of Recruitment Rules

prov1des for oepartmental recruitment toO the cadre
of Sr.TOA. It is a promotlonal avenue for. the TOAs.

The promotional avenues provided in the Recruitment

Contdo R 17
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A

Rules cannot be sized. The administrative instmuction
cannot over rule the provision of Recruitment Rules.

' 7.6. For that the Chief General Manager,

Telecommunication’ Guwahati having requested the
Dlrector General Telecom, New Delhi to afford a fresh
Opportunlty not only to the applicants but. also to

the other left out officials,should be given a fresh
into the restructured cadre

opportuhity to entere
Sr.TOA.

’

7.7.For -that at any rate the applicants

~
OFM emets . A

ce!ltrn) ﬁ(i'r‘ P ?'V”JT

RS UTPY
/.

28 sep 4
o

. gﬂ’j?h £
Guwa = /A
thd§\-fftx 3en0h ) - ]
_——‘N—%.,' + )
8. DETAILS OF REMEDIES EXHAUSTED:-

The applicants approached the respondents

afe entitled to fresh option to entere into the

structured cadre of Sr.TOA as they are willing to

Fu; - .
R
- .,

on several occassions and verbally reguested them

togive fresh opportunity for option to entere into

UJE;JH . restructureé cadre of Sr.TOA but no favourable order
Fy' ’ issued.

9. RELIEF SOUGHT FOR:-
In view of the facts and c1rcumstances

[y

narrated above the appllcants pray before this

Hon’ble Trlbunal for granting the following reliefs
i) The applicants should be given fresh
, opportunity

cadre of Sr.TOA.

ii) Any other relief/reliefs entitled to

the applicants maybe given.
contd. e 018
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10. DETAILS OF POSTAL ORDER:=-
1. No. of I.p.0. := 2. CGx 50295 5,
20' Value Of_ I.p 'Oo - 50/“ Onl'Yo
3. Name of Post office - Guwahati Post Office
4. Issued in favour of:- Registrar, CAT,Guwzhati. -
5. Date of Issue:-
11. ENCLOSURE:- As per index.
VERIFICATION
I, sShri Hemanta Kumar Choudhury; son of
Late Ramesh Ch. Choudhury, aged about 45 years
, resident of Lachit Nagar, Sari Ram Bora Road, Ulubari,
o gﬁﬁﬁ'“i’f © 7~ 7 guwhhati-7 dc hereby solemnly declare that the statemen-
eatrel 370 Sinpd | . 4
' ts made in paragraphs 1 to \ 4o 5, C,/i/
28 ip 9
N m
' are true to my
IR

..

Gurahs iench

P

LN

i

kndwledge and those made in paragraphs G.1,£.2.6: 3 ¢
= e

,6-%,Cyg,69Fo6{2, are true to my information and the
CIS/ C ?/
rests are my humble submlcs1ons made before this Hon'ble

Court. And I sign this verification on this the &g th

day of September, 2000 at Guwahati.

W ke, Ma«vﬂ:«m?

Declarant
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handle computerised jobs and new technologies has been
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v ?Go%ernment of Imiia ' :
oL _JDeptt. cf;Telecom. : e
T New ~ Delhi - 110001 '

A =Ll CRa

E No.27-4/87-TE.IT . RN o Dated : 9-9-1992
: ok ok o , , ‘ ,
By : ; -
‘ : TO!‘;;"*Q
'”Tj” ' f ALl Heads of Telecom. Circles, o o
All Heads cf Metro Telephone Districts,
ALl Heads of Maintenance. Regions, ‘ v

'All Heads .of project Clrcles, -

.All Heads of other Administrative Units - U
(including Heads of civil/Electrical Ccircles). |
'”‘E.Shbfeét:f‘iConversion of. clerical staff in the administra= ,

0 tive ofgiggg_gggm_ggqéggg_gggtcrn,to TeA pattern. o

HELIR B N . ot g e i s c——

. There has been a long pending-demand'from-the'f
staff unions for converslon of clerlical staff on LDC/UDC

- . pattern in administrative offices and metro districts to
ot T TOA pattern, as existing in the field officcs. On the othexr™ ™
Lard hand, . with the progressive increasc in the introduction of
_ i » electronic exchanges and scrapping of manual local exchanges,
Ca _asg well as manuaL:trunk exchanges, @ large number of Tolenhone

- y.jOpcratofs have been rendercd surplus, Further, with ti. 1

. »,polarge expansion-of nctwork in the ycars to ~r-mn, ‘telcphone

'lﬁopcrators%would continuc to be rcndered surplus in increasing

$4~-;Tpumbcrs'whcrcas the clerical staff required would nced to bo
‘;g:d;incréascd;w*Dcpartmcnt has, thercforc, bcen scizod of problem
“ . of .the utilisation of the surplus tclephond sperators in the
70A cadrc, ; who have.the sam2 scalcs of pay, sc as to bring.
‘alongwith .othor measurcs, tho staff telephone ratlio from 97 |
4 per thousand “tclephoncs at the cnd of scvanth plan to 25 per

4 . thousand by, the year 2000«
.3.»'.“j,_""'-'_§ " .

P I
AN

L 2. L. " accordingly, it has been docided to cqnvértizﬁc’

,. . existing LDC/UDC cadres in circle Offices/Metro Districts ctc.

" “to TOA cadrc:as given below:= ' ’ : : '
' BT, \ ~Dcsignation Stagc of Entry —[Pay scalc

v w7 Lt Toa(Gen.) G I ., ,Basic Cadre Rs.975~16690

. .p,...Toa(Gen.)Gr.1I " “yppp Pay Scale/ . + RsS.1400-2300
. : o scction Supervisor’ '

’ SR . ToA(Gen.)Gr.III BCR Scalce/Sc. -, . R3.1600-2660
' o - o ' Section Supervisor _
4. Toa(Gen.)Gr.IV 10% posts of - e . 2000-3290
o . BCR posts ‘ i ;

3. In future, tho Tclccom.'circlc Officuen/Metro Telcphonc

sDiétricté and othecr of fices where LDC/UDC cadraes prcsently

oxist, will have only TOAs in the grades yndicated in para 2
abovUa. . -

u--/z—

—
<
%e
e
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' ‘26 4., The cadre of LDC/UDC will hanceforth be abolished wigh -
. “he introduction of the conversion schuine from LDC/UDC cadre {

to TOA cadrc. Thercfore, ther2 will be no reeruitment to ¥

the cadre of LDC/UDC departmentally or from outslidc. However.

~ those who may not opt for convcrsion will rctain their

. present scales of pay till thoir promotion/rotirement/

resignation’ ctc. :

5. The LDCs/UDCs will be given optlon cither to rumain in
.+ the LDC/UDC cadr: or to switch over to the new cadres of TOA.
The present incumbents will also be given the optlon to
" decide the -date to switch over within a period of 3 months
from the datc of issuc of these orders. ‘

6. ‘Thié conbérsion islﬁo be ensurced by co:rcsponding matching
‘saving and therc should be no oxtra liabilitics to the o
n-vacrnmpnt._-%i- '

1 ,Lf‘7;=f This scheme will not apply to the Telccom. Dircctoraté;:
" Tclecom. Accounts Wing in the ficld units, Teclucom. Factory B

side,! Civil Circles oxcept the LDC/UDC staff, who arc on

 dcputati0n£f:om Telecom. Clrcles.

C ) T
(@i 8e - PAY FIXATION

- [ .
(a) . The pay of LDC/UDC, who opt for TOAs cadrc and who
have .not complcted 16 years combinad service will be fixed
under FR-22 (treating it as a placcment in a post not
- involving«highcr;pcsponsibility).

(b) “In respect of thos¢ LDC/UDC, who have completed
lgﬁyg§§§f§§:§§nﬂ£cue@srpgavidugwianIBP“orgersmoﬁ'193§;
, will'be*directlx;pkgggéuigmghg,aggchoﬁuBs.1400-2300 :
. aFtér the seclecction process by a duly constituted DPC 1is
i cBﬁﬁlqggdb-"Tﬁafffﬁﬁ?“ffxdﬁtﬁﬁ"WIII”55"3Qgg_ggggg;gg:gjf‘

-Eféétigg;ﬁhis“ﬁfﬁﬁ%?fah_to tho highor scale as involving

helotiolioniiing A=~ oLl

agsumption Of NighCI responsibillty. |

e e et A T

(c) In respect of thosc officiils who have completed
16 years of scrvice and not been found fit for promotlion
~ by-the DPC, their pay wlll be fixed as indicated in the
para No., 8(a)e ‘ o _

(4) “'The total service in the cadre of LDC/UDC/TOA will’

& _ 'be counted for the purpose of granting of OTBP and '

' " promotion under BCR scheme qglpgg;ghgwgulcs,appliggglc to
" the~¢adrc of TOA. ’ ' T

e T :
(e) Those LDCs/UDCs who opt to continuc in the cadres of
. LDC/UDC will not be cligible for time bound promotion/BCR
scheme. ~ In thelr own channcl of promotion also, they may
LY T not be able to'get the promotion as thg posts of Dy.0S,.
. . 0S etc. will stand abol.shed on the present. incumbents
" opting to the ncw. scheme or otherwlse vacating.

s

BRI - (£) Recrulitment rules in the cadre cf TOAs proposed
to be introduccd in the circle of fices/metro districts/
other offices will bo thue same 28 those followed in SSA
. of" the, Department. .

(gj The post of LDC will be converted to TOAs In the

ratio of 10 ¢+ 9 and thc UDC posts will be converted in

the ratio of 1 : 1. . ;
» -.o/3“‘

IRy




':gi(QCirch;Oﬁfipes/Metro=Districts otc. -

{. 4 - - 3 :""
. (h)

R Offices/Units..

.o treated. as

+:l;.:SSA thercsfter.

s

et (m) 7 The' norms

1 withdrewniafter
TET T

.+ 4iln respect of OTBR ‘and BGR schomes including matching®"

St pay ‘Fixation.

w ()

~ RS-

y '
* 1

The matching saving required for conversion will,

have to be. providad by abolishing the existing post of:

+ LDCs or an cqual.numbor of UDCs/TOAs  within theo Clrcle
If the sufficlent posts are not!thuro to
providc'mntching(saving,_thq scheme may be introduced in
a phascdimanner. _ S ‘*'

(1) LDCs/UDCs recruited by the Circles who areq ﬁrescntly.
.~ working in Telccom. Civil Clrcles will also be covoredyby
o+~ this'scheme. However, this scheme will not apply to othor
© Categorices: of Civil/Elegtrical Circlerstaff guch as Work .

Asgstt. ecte. . t - I P ST

- d A

PR 2N

1

- ) . : iy
(). The Circle Office/Metro District offices will bc’“'
& scparatc unit for the purpnsc of recruitment

and promotions ctc. for'a pceriod of 5 years. Howcver,lthe

Circle Offlce staff will bo merged with the staff of local
Detailed instructions will be issucd in., -

duc- course, z C ' e

(k) TOA(Genl.) Grade-I,II & IIT will be Telecoms Clircle
. Office/Metro District cadre for the purposc of transfer|
and promotions''ctc. However, TOA(Genl. Grade~-IV, will}l
'be a Circle eadre. B

fore (1), TOA(Genl.) Grade-I,II,III & IV will be Gr.'cC!

pos
ms 2pplicable for TOA in Telccom. District

will alsc. be Apolicable to the TOAs of Telecome. Clirele
. Wffice for sanction of futurc posts.

'L '(n)“ '6CS Gr. 'B! posts if already sanctionced for LDC/UDC,
" etel. for improvement. of thoir earcer prospects will be;h{

=

-t - ARt b i W S,

'+ Grade-I,1I,IIT &IV arc modificd to accemmodaty the scheme,
'~ ,the terms and conditions as applicable t5 TOA(Genl.) .l
o Grade~I”II(III & IV of sSsSi will be . applicable.. -« A

'f?(p)"ilnétrﬂctiOﬂs.issueﬁ-bY.the Department of Tel scom.
i, 83vings will be applicable to the-cadre of TOA in Toledom
: L. k )

Q {:

;I

of. |}
X In casc there is a drop in emclument, it .
may be protected as per wxisting rulos. e ch i

' The UDCs will rank ciablock scnior to all the LDCs-} -

CLaCason date,” their inter-se-scniority will remoin as it is.
Detailed. instructions regarding fixing seniority where i“l

. both TOA and LDC/UDC pattoern exist will be issucd in due 40

,COuUrsc. , Ay

};ﬁf%qﬁﬁhﬁTﬁéﬁébécial“pay’df%wn by the UDC posted against

'5;,identificd'posts.will not be counted for the purpose

}
Ve

(s) - The-officials working in the promotional cadres |
like 20%‘sclectian‘grado Dy.0S, 0S cte. may also have ﬂr
the option to come to the new scheme. They will be
fitted in the samo stage in their scale. They will be
considerad  Zor £he further premotion under BCR scheme
subject teo fusriiment of conditi:ons laid down there,

u00/4"

.

t *V8 s,

Se .

they are vacated.by the present inCUmbg&ts;:”“
, fﬁé(o)f"”Till such. a‘time recruitment rules for TOA(Gcnl.)}Uk
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uiv. wi “(u)  Normal rules c¢n rescrvation for SC/ST candid: 1tes R Y
S T Wikl be ﬁpolicwblc whilo implcmgntinj the schowme. ) ‘w,igy“‘ i

*ﬂ%‘fﬂh”Jl () NS dgﬁnrtmnntﬁl examination for promction ru.Lhoh iy
s LDC/UDC cddre :will be held after 1992. . If seme- “eximdnae i

'ﬂ;f%; ' be canccllcd.A

o 2o .i, N . o . : '
o ._4f1 ;4_-.- ‘ : ° R -~ Yours fajithfully, -
"‘ ; g oo V | ' f, . b“\ ' ’. v
.":' L S ;' o ! . . '_'_-;:“.2-':—::::,-—,\——\“
L S ( BUDH PRAKASH yn

Iy l‘.;.:‘:f_ P

~E A e LN

’ s . "b\“:\.
At). The post ¢f LDCs/UDCs, sclo utiun;grldg Dy.0S and -

_OS.ctc. w111 bo personal té the present:incumbonts 1if thuy

bcing vacated by the pros :nt 1ncumbcnto duc to rctiroment,¢.
"rﬁ51gn'tiuns, Jeath cte. : vl

-----

, tlon 'has been anncunced. £i0r 1hjs purpo,;,¢thgulgm,¢mill";

X : Y {‘,-.. +
*9, Thcsc ordurs will takc cffoct fr .m thy datg wf 1s SUL. iﬁﬁ-.

'10. As’ thc schcmﬁ is uniquo in its\lf, thpru mnay be a nood-ﬂu,
tofissuc certain clarifications/modifications in respeet of;
i

3situauion, whlch may arlsc from time to tlme. C

i Sy r

.n'la Dptailcd instructions rcgarding deployment of surplus
f”T,lephone Opurators will ‘be issucd scparately.

L1237 This issu s wlth thv concurrcence 2f Teleceom. Finance |

Bk sditaias } ,_"'.,” ey "“Ms LL.""“ULLQL.LUI: Generml (’1‘ )

H

ot

jChairmwn,iTcl:ccm. Commiésion, Ncw Dolhi. i
‘A1l Membors/Adviscrs, ‘Tclecom. Crmmission, New Delhi. - ¢
:Additional .Secrgtery(T), D.O. T., New Dclhi. R
All DDsG, ‘D.0.T., . New Dclhi, '

‘ALl recognisod zodpratinns/Unirns/ussociations.
.Dircctors. (TE) /(ST.I) AST.I1)/6TG. II)/GGT)/(FA I),

'D.0. T.;‘New Dcelhi. B
‘ADsG: * (TE) /(NCG) / (STG. I)/(uTG 11)/(36T) /(Fir.I), L
" D.0.T., Now Dclhi. e
8,  Budget/FA.L/TC.IL/TE. II/STG 1/5TG.11/NCG/SGT Scetions, }
. D.0,T., New Dclhi. : \;'-
i 9,  All Members,. Staff side, Dpwartm ntal Ccuncil(JCM). it
. 11l..  Sparc coples: . = 50, . b, ‘v}
R T - s NN
v{ h
. z.v,_.,_‘ e e . . v —— 4 e -m.‘....{.m;m -
E _ (Gervasis Kulampnlatl)' i |
f -} Sccticn Officer (TE.II) - gi
.
i

'cpt out:of the scheme. These posts will be .abolished  on', -

.“'seniority, promotisns etc. in futurc to accommodaty ccrtainﬂn'ff '
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o ‘ '%’Subs w°~~nPreparatxc’nn-of'eligmﬂity list wandr selefzt panel
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N e & 't S o TR % .
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f ”m & ; »‘w?#; :fu‘gf,wﬁﬂ_.éét‘ieﬁ-«.of \instr‘uctlms have gbeen, 1ssued at{i
‘.‘varxmsiﬁstagesi;regar‘ding*qelactxm af* c:ang cates iine- respect
PR "mea}:mctured ‘tatrestfromitime "to’it1me.w-r'%Th959‘-de‘:lsm"‘s

i

: .‘V":?"’Eia’ié “Eledihas, e | bnn‘!decided,tu*impart Ltraining: to tthe-g
5 J '.*seaff—abalmgmg towrm’smtund icadrasion: priarity basis. It
gx “§ hé’éméeemaati%a\&ﬁéﬁ -&H&B eauﬁea e bel aeiaated. Cin rem

N " M LA 2 '-‘ enact mf?"these?cadres 'm: g be c:cnsohdatedL at me place.
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o ’}i‘? PREPARATION' OF* EUTGIBILITY LIST o

L e el - Baneral ‘guidelines Hn? this connection have already

oo ‘:ﬁ““ beon Muue)d under this' office:OM No. 27-2/94-TE-11(1) dated
L e e el €7 0B 94 a0 OM, No. ' E7=2/F4~TE=~II(11) dated 29-3~94 copies of

‘ o o WREER | are  placed ag Aonexure. A and B, The ~genaral  guide-
2‘ . b linesy therefrom,. are’being repmduc:ed below in‘order to make
\),A TR uligibility lint and select 'panel of.the candidates to be’
G W &{"‘&:ﬁg e drafted ' for traimng agalnst Athe, posts, of restructured
i - cadres. TR TR )
’ : U\/«I : : e ARy e ‘
o : V"_{,‘\,‘ b“ (1). " Options will be called for from the prospective
Scofficiale seeP*ngftheJ.r‘ absorption in restructured

.
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EIY gg' (11) " Identify, . from, these,volmteers, the candidates
..; oA e ~ uwho form. par*twcm thesWalk=in: Group. )

' ML%‘;W» BN I R S TR siaj"“?‘i AT 2 e ‘

? 2?@»%"“ -0 (L) Qualifying Screening. test will be conducted for

'éf'i\”";f Q"?f o \‘v"..'I "7 the eligible volmteer‘swho do not form par*t of
AL ‘a, Q‘ - . i
. - > . ;\ < . . t‘he Nalk—in wr\wp",}} w-*;; v
a t_L.lNA 5, .\‘\. < BN . QT‘ ‘r PR A I . ‘
K ~._,, i:ﬁ.c‘: ~ R 2 o
«\;',mx :ia {iv) Eligibility list uull “be prepared for each 85a
SR e from Walk-in Group officials and the officials
T '?j‘f{ ' . selected thmugh qualeymg screening test i.e
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sl
sw*u@;merqed basednon“th61r inter—se senlorlty in a

the off1c1als uho hold the requisite cual1f1cat1cn

p"escrlbed and those who pass the qualifying

;]w:' examination:“While preparlng the : elxg1b111ty
wslist. thes ‘officials of Walk-in troup and those ”

L who, passed the qualeylng examination will® ba
partlcular ‘grade.” Those who are. insthe :lower payv

“7_the h1ghen.pax;scale, g ﬁ%-;~-‘-rt% ‘j;w'

’ZpYearly selecttpanel m111 be prepared.#rom the .

Leligibility 115t limited to the number of posts
- created. in’ the SSA/Telegraph d1v1sxon.

The cand1dates are to be drafted for training
"against the restructured cadres as per the select
panel made ahove. .

' : -

T DUBLWFILRLIGH of candldates for selectlcn to
1moart tralnlng agalnst rps*ructured cadre' . S
= {Phone Me"hanlc '4;;;-: R }
. . PR "1'
a ‘ ! s A

{b)

PR
D T

£

-t

T

AR sOuaAlflcatlon for wu“~1n G"mum ”aPLIdBLEba

3
L \,\

(1) ALl L1n9meh/w1remen 1nc1ud1ng OTER % FCR
(belonolng to Telecom. Eng1neer1ng,w1ng of the -
Depar ment) uho aﬁe Natr1culateg.

CE

,5,,,

(ii) Cable Spllcefs.

jyets L P

.
X

£liginiiity romd1t1ona for anoea"lﬁu 1n ﬁta)1vlgng

= xvennqg test jz S . : :

'.M(i)_ Linemen/WLremen 1nc1ud1ng OTEP % BCR who are

ngnwmatn1qulate.
,(ii) Reqular Magdaors ’ i
SITEERR Casual Ma7door5 with Temporary ‘Status .
LW ml (::mt.tp 'D e.taff of Telecom. Engg .Wing=

(v) - All Grcup ’D /Casual Labour (Temporary -
S auatbS)NOPPIHQ in sections other than Tele-
.- com. such- 8s Telegraph Traffic, Telecom.

' © Livil Wing, Accounts etc.

.~

. ‘scale.will: berplaued enbloc. below: those’ who are RLEN

L%

-
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sttt et
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S (1) ALl Grouwp ‘o employees born
" agtablishment in Telecom. Engineer

of erartment possesging min
cations of 3 years piploma in Electrica

Mechanical/Radin/Te1ecom./Electronic Enag .
awarded by any gechnical jnstitute recognised
by the Central/State Govt. after 1oth standard

(ii)Technicians who have 1042 qualifications or
equivalent qualificaticns or higher quali=
fications like B.S5c,M.5c etc.

(1ii)Technicians holding 2 Yyears ITI Diploma
Certificate after Matriculation. :
\

) Eligibility conditions 2T offigials appearing
) in gualifying screening Lest
o do not nold above

Al) wEher gaphniciann wh
quali*icatiana as glven uncler (a) aboves
rem (B TOA)

| Yl Br. Tolacei. Omarating pomintant Cadr
LRS .

for Walkzin Greun cangddate:

Cnerating pspistants including
OTee % ECR officials who POSSEHS 10+2
- .gtandard qualification or equivalent as -
indicated vide this office letter of even NO.
, 4 & IDI )

“dated 8,10.9% and 7. 2.94 (Annexure

(a) Quelificabions

v ALl Telecom.

. ) - - Eligibility congitien for appearind waliz

fying goreeninn EEs

(1) Telecom. Operating Fastt. including OTER %
ECR officials who do not possessrlo¥2
mhandarp qualification or equivalent.

o}

i

(44 Phone Mgchenic with 8 years gorvicel (only

for the cadre of Sr. Telecom. Operating

Aﬁﬁtt.(Phones) and Sr Telecom. Dperating
Asstt(@eneral)j.

4. geniority in thé restructured cadres will be based

\9 on the post Lraining marks.

i




« s~

of the rec,tmctured cadreq 1 e
and TelecOm.

Q. Rpcmltment Rules
tc: incmr\pom‘c@

gr. Telecom. Operatmg stt. Fhone Mechanicy
. Technical * pestt. fwill be ppepared/amended

i!.
. “ c:mterlan menhcsned ahovo. e s’
' "l{\! K ".'*-.4_. . ' .
,.:',-"*46 f‘i ‘These.. 1ne-s‘cmc’nms Twill be applicmble ,\j’pcxm the
:.%_ date of. xssue of t"us 1et’ce‘. b ’; f_'« : (g‘*' TR
"‘ “" RTANEE R it

8 ot 1
ents alr‘eady madey in: ‘regpect Of

S e 7. i Selechm/apponjtm
N hnical 'ng,tt./sr.t‘wTOA' as per

Phone Mechan i/ Telecom. ..Jec!
. e'fustmg mstrucmms/rules uull stand"an ) 7 '
L willwnot be altered consequent upon the jzeue of these in—

structmnseand sx.tbcaequent-revi gion . of the Recmxtment Rules.

;ﬂh*ﬂ_,u' Fe r . iyt
. e

* . » L- ’v'.'\;‘»' oo
8. Clamhcatxms :if. any, may. ‘be sought fmm follr:m—
ing ofhcers. R
ERTIT - ’. S
| ‘Name of Cadre T C_l_:a_r;ziuat,_l__ltg he sought from.
e e gr. mA i }H , ADG(STN) 1/(: of &M Sec.
beoE T Cetege s 0
tha Mechanit LY mmm‘m I/@ of &ﬁ@ §@E=
ERA Telecom. Techmc:al As«stt.m,, ST 3 ,
: * ;:";' . A . " ‘fmhsﬂ" JIE
‘ »“ \ v . . » “‘-‘ M A
S Yours fal’chfully,

'V | . -' T e TraweR) -
o (-\*sqt‘c Dxrec:’cor* General (S'H\l)

3:? PPS to Chauman Tplecom. Corwnisssxm

PP to Members (FY/ (S
pg to Advisor (35 lD)/ADV(O)/JS(MP) and

Liaison Officer -

4, - DNG(E) /DDG (PEF) /DDG

5, - S|N/P(=n%1m/STG~I/°“TG'
Trg. /YX:/E&(.T/D"»M/M“‘B csechones of

jnformatinn. -
All Refor_;mc:»nd l.h'um/ﬁs«socmtmnf

&

7. \‘“‘ JCM Members:, staff side. .
8. © Guard File % ‘ - |
9 )/AD(:(DC)/QDG(‘%TC)/ADG(SCT‘)

""' ARG ‘"TN/vqu(Trg
' e
SV i y
(

/. (8.F..Dhawan)
fsstt. Director Genera

e Copy
. = 1-
2
3

(FN)/DDG(TPG
II/QTG—III/TE—I/TE 11
the Dte for

1(8TN) -
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- e e " prnesure-A
1e o oo !U. . e }_; ,;4‘ g ?.| i .

Copy of ‘letter No. =~7-2/94-TE~-11(11) Dated 29.3.94 ad-
troused to All kma‘/mmtts./qth’ar admn. . of fices.

M

Bubt ...,:,.ip,.,pg,.:agim m_mudtim list panel far training

e,

R LRI it . \ . ke s
o 24 for! the; restructured. cagiyes:{:?}.; o e v
. AR I TR T SRRt S TR T e R e -
R SRR PR (o
s en o TUU 1 am directed to refer tolthis office letter No.

-

U g7-4/87-TE~11" dated the’16.10.50 regarding ~ introduction of
i thett new “restructured U'cadresﬁf“o¥“’ﬂTelecom. “ Technical
Assistant/Phone “Mechanic “and Sri TOA -in .Department of . Tele~
com. in order to;meet the changingﬂrequirements.of 'technolo”
gy, Instructions have been 'igeued from time to' time with

. regard to the creation of posts in these cadres.

) :1 ‘ 2. With a view to impart training to all officials in
" mew technology .and taking into consideration the difficulties
faced by the employees in regard to the present method of

‘melection of people for training, it has been decided that in }
each 8SA/Telegraph Traffic Division, a select panel will be . . i

_ prepared “ by a tun stege Process, firat an aligibility list. N
. will be prepared and then a select panel -uhich will be -

., prepared from the eligibility list each year.  The eligibili-
“fy  1ligt for restructured cadres will be prepared consisting
7 of two  streams viz. i) walk-in group coneisting of thoné
- officials who hold either the requisite qualifications pre= l
siribed for training for the restructured cadres or vho are .
+ exempted from . the screening test and ii) the list of
.. -officials who-gqualify for entry .into the restructured cadres |

‘' after a screening.test.. v !
, frin S A L D \}
202 ps per the above conditions, a walk-in list Wil |
.~ »+ be prepared. Then, a meparate list of atficiale vhn gualify 1.
“% ighe streening ! test wiil also be.preapred. - Eoth the lists R
S owill be .merged- and. a common eligibility list arrived at, - o .

t i the basis of inter—se soniority. in.their.respective existing
wcadres under the extent rules, after calling for options " of

i

"~ employees cwith regard €0 heir willifgness to move over to ‘ o
g 1is ‘.

vHe restructured cadres. ine eligibilit T will not have f
gny relation to The actual number ofr posts available in these ;
cadres. OQut of the eligibility "list, select panel will be 1

+

cast, the number of officials pn'the panel being limited to
the posts available in the restructured cadres in a . particu=
lar year vhick will be worked out based on existing instruc— o
bions. Empanelled officials as per this scheme will be sent. |
© ., for training and ah=orbed in the new cadres after successful h
.7 completion of the prescribed training. ‘ '
- 4, . Seniority of officials in the restructured cadres ' [M

will depend upon the post training marks. Detailed instruc—
tions with regard to seniority will tw iesued zeparately. |

G
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Arnexure-H

 Gopy of letter Na. 27-2/94=TE~I1(1) Dated 29,3.94 addressed
~ to All HOCs/Distts./other. admn. offices.

- Subs - f Iqtroductiqh 6fihéw tethhital éadres in‘Grcup- s
' '€’ of the Department of Telecom. =~ .~ °©

I am directed to refer to this office letter No.

' 27-4/687-TE~I11(2) dated 16.10.90 regarding introduction of new

restructured cadres in Broup. 'C’, vherein norms for creation.
of posts in the restructured cadres of Teletom.. Technical

U Assistant (TTA), Phone Mechanic (PM), etc. were prescribed. It

was prescribed therein that during the -transitional period,

officials vho do not possess the requisite gualification will
~ have to appear in a competitive examination for being ab-
. sorbed into the restructured cadres. oo .

2. . There have been representation from the Gtaff

Aesociations, etc. with regard to holding competitive exami-

nations for entry info the restructured cadre of Telecom.

© Teghnical Assintans/Phene Mechanie sbating that competitive
| examinations tests mainly academic skills and not . the’
. aptitude of the person to assimilate new technology. It was

represented ' that the competitive exam is’ actin%‘ as a

| - disincentive to the staff to move over to the res ructured
- cadres, o . :
© 3. The existing instructions on the subject have been

reviewed and it is felt that the process of selection can be
made simoler and effective if it is based on a test of the
skills, In partial modification of this office jettar ra=

forred to sbove, it has been decided that in  future there

will be a qualifying screening test instead of competitive
examination. ’ ‘ : '

4, 1t has also been decided that all Technicians who

have 1O+2 qualifications (or equivalent) or higher qualifica-

tions like K.Sc,M.Sc and technicians holding 2 years 1Tl
Diploma/Certificate after Matric, may be exempted from  the
screening tast in future, for entry into the training course

. for.Telecom. Technical Assistant cadre.

SRR~ 1 " All - non—matric Regular, Casual (Temporary status)
mazdoors may he allowed fo appear ‘in the screening test for -
Phone Mechanics in future. All Group ‘D’ staff ,
1l abour (Temparary, ctatus) - working: in’ sections other than

- talecom. such: as telegraph trafficy’ Telecom. Civil Wihg,

Accounts, will also be allowed to appear in ‘the scresning
test for Phone Mechanic. :

ard  casual’
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b, Snlectlm/appmntments already made in respect of
P.M/T.T.A &5 per existing instructions/rules will stand and
their seniority wlll .npt be altered. consequent upon the issue
of - these orders and subseq;len eblsmn of the r»Recr*mt;rnent
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copy ‘of letter Nay mao-1/91+6TN dated 810,93 : ,
Yyeowmt o Ve Lo f ¢ :;‘ _-?-“éﬁ{" L “. e C oy . . ) '

:‘ ! .» %é}.lp& . O Coa,L . ' . ¥ S .
o Depavtmentalvmualifying‘Examinatian for recruit-
: .

P

N
oo

Subr
e ment of Sr?TOA;GradefI,—clarification req.
R e 55"3"';‘*‘." B ST RTRPI . '

e . i
-

" . In continuation of this Directorate’s letter of |

even number dated the 7th October 93, regarding clarification - ' .

to the recruitment rules of 8r TOA. "1t is further clarified : L

.. that in accordance with Para 7(ii) of Department of Persbnnel

& Training-: ‘s’ OM No. 140021 /7/75-Estt. (D) © dated  the . 18th

., April, 1978 that Higher Secondary 1is equivalance, under the
“,revised?pattern'df”10+2+3, to Higher Secondary Certificate in

© -academic as well as vocational eduqayggn(iﬁ yqapﬁ)'phAaquiv&m.

BT VRS .o, &, - N N N
L. lentl” R R O Nt o LR
Y N S :
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S o (8.K.Dhawan) :
AR o Aesstt. Director General (TN} ;
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, B Ccpv of letter No. 251«-1/91—811\! Dated m/..:/i‘?‘?l’f S
e o , !4;&‘ } : o
. mm . E.‘mmptim 'fcar 1(‘.»?. officialn fmm (-‘ptitude Test
| © This'is in ccntmuatlm to - Telecom. Commission | - L,
- "Head (uarters letter of even No. dated 114.10.1993, luherein ™
Lot ST afficiale with 1042 qualif‘icatim ‘with acimc.e mubdectm were .
P ) ‘ exemptpd fmm the Ppntude Test.,, D ; C
o ‘I }‘&- o -‘. .,«.‘ . !‘f l-:- S . ¢ . -
R o ry The . isc;ue regardmg exempt:.m from aptitt.xde teet T R
: © of . all officials with 10+2 or “pquivalent quallfa.c:at;mns has .- e . o
v been under, conslderahcn of Telnccm. Commission Head - \mat‘ter‘ S R
) Vv R “and-1t-has beén-decided that- alllpfficials with 1042 qualif:.-:".s_-_i!’" e
, . ecation or eguivalent quahficatim. ara euemfm}d “from - ’
! - aptitude test while conmder‘lng th91r recruitment | to ‘the .
' c:adre of Sr* T D A . ;“,‘ R . ERUrY Y
y : @bnve c**xtema uull be 1ncorpora’ced in the Re- SRR ‘_
1 « cruitment Rules of Sr T. 0.A Which are under consideration in -
o consultation with Ministry of Law.
5 ‘51:‘: . ' ' . . ‘ ‘ | Sd/" '
o § st (A.K.Arora) .
i Director(ST-1} | ‘
‘E:;"‘M f .
| L 4 “% -
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v DEFARTMENT OF TELECO OMMUMICATIONS
OFFICE OF THE CHIEE GEMERAL {MAMAGER : : TELECOM.
ASESAM CIRCLE bUWQHATI—xBl@@? )
i _________
NQ. BTES - L/122/PT. 1021 Dated at buwahaix.bhm Mowlﬂw?:.
(AR VLV VR VLV PV M A TR PV PR VR AV R VR VR W MATRA VAV, UF VR VA VL VY VW \l’\l'\l’\:"\r’\/‘\ R VR CR L VR VR VR VL ’\l'\!'\!'\.’\l'\f’\l'\ MR s VL VRV P VR VR VR PR V) NNy
To
1. The General Manager Telephones, HluhériﬁGuwahati.
!
2-4., The Telecom Dx=tr;ct Manager/ Dxbruaarh/ Teapur/
Silchar/ Jorhat/ Rongaigaon.
7. The Telecom Dietrict Engineer, MNagaon.
8. The Q.G.M.(TT) Circle office,.Guwahati.
a7 - %MWH)/G{M'}Q\DN—&&—E »Bowahets.
Subs -~ Exercise of fresh aptions for entevy into the
r@&fru(turmd cadres of TTA,SFR.TOA and Fhone Mechanics

FPlease find herewith ohotoccmv of the DOT.Mew Delhi
lettere No.7-43/%7-NCG dated 11-11- 97 and Ne.7-43/97-NCB  dated
13-11-97 on the above mentioned subiect.

Yoy are reaueafmd to call fresch un(lmnr'fzom the elzd’—
ble officials in the feeder cadres for entrvy into the restruec-
tured cadres. A time limit of 3 monthe from the date of issue of
DOT letter mav be given for receiving the ootions.

This is for vour favour of information and necessarv
action please. ' o : A
Fnclabed As’ shove. E - : ir%////////ﬂ

La VR VR VY, WL VY VY, VY. . . R

' ' ’ R, C. PAL )
. fAsstt.Director Telecom{Staff)
For Chie¥ General Mpnamer Telecom.
C_ Aqram Teler@m Circle, Fuwahﬂtx.
.\dﬁcxmw'for favour of infnrmétian tg 2~ I
§¥ 9” The Circle Secretary,E-111,F8T House,Faribaiar,Guiahati .
4 The Circle Secretary,T-I111.F&T House,Fanbazar,Buwahati.
, f(ﬁi?a The Circle Secretary NFTE(Admn) Circle nffice,Buwahati.
‘01 p 4. The Circle Secretarv.FNTO! Admn)nCirclé mfficg,@uwahat}.
(()P() 5. The ADT(EWVR), c.[)/((ll- | |

e . _ o

“ ’ . . ;i'!f - DA . - . o .

'Cy// For Chief Geferal Mananer Telecom. .
. - - e LI 1 T -

: . e “
l 4 Spem e T ”
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 No. 7-43/97-N C G
‘ﬂf Government of India ci
‘)7 Ministry of Communications .
Department of Telecom.
Da*adn1‘Nov.1997_~¢ﬂ
To
All Heads of Telecom. Cir_les/Distt.
The Chief G~neral Managers
Mahanagar T nhone Nigam Ltd,
Mumbai/New thi
. Subte. Exercisve ot {renh option. for entry into the
restructured cadres of Telecom. Technical Asstt.g, i?sh
and Phone Mechznics !
»Sir,

A kind reference is invited to this office
letter of even nNo. 2352-1/91-STN(Pt) dated 27/4/94 re-
garding calling of option i and preparation of eligibili-

ty list for the restrurtured cadres . A number of }
references are being ecelvbd from wvarious | field {
units/individuals requesting for allnwing one more ,

chance to opt for the restructured cadres who could not

. earlier exercise their option within stipulated time for

ey one or other reason. The matter has bBeon constdered 1,
detail and I am directed to convey the approval of
Telecom. Commission as under: L : i

Fresh optioni will be called from the eliqi- o
ble officials in the feeder cadres for entry into the ) ¥
\ A/ restructured cadres of of Phone Mechanics, TTAs and Sr. .
;‘ TOAs. A time limit of 3 months from the date of issue

of this letter may be given for receiving the options. .

"

"In respect of Phone Mechanics, while option:
can be called from the Group "D/ Regular Mazdoor/Casual
Mazdoors/TSHs  also  but they will be zent on  training
only after the qualified Lineom~i/Yiceman are appointed
as Phone Mochanic,

ALY other Lega o o0 Y e i Loy o e die nlalk
thi el e LUt 0 I I A B AN N RS A clat

IR IR T I I IR P
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tt'may be ensured that these orders are

giveh-wide publicity so that all eligible officials, who

_wiSH to

switch over to the restructured cadres, can

exefciée_their optiony in stipulahed:tﬁmef Option -once
exercisev will  be treated as final.. This will be the

+ last 6pportuniﬁy*4for‘givin

cadres.

Copy to:
1.

2.

3.

g options foh reétructured

Yours faithfully,

AEA]
(H.N.Singh) ' :
Asstt. Director General (STC) &

!
PPS to Chairman Telécom,‘Commission |
~PPS to Member(S)/Advisor(HRD)
SFDDG(E)/DDG(Trg)/DDG(P)
ADG (STN) /ADG (TE) P
Guard File
ALl recognised Unions/FederatiOﬁs.'
B
i
:

-
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No. 7-43/97 H C G
‘ \ Davernment of Iidia’
f X \ L Mintstry. of Coanunicat s,
ﬂ L e Departinent of Telacomnunicatians -
% . ;Q&O; Sanchar Bhavan, 20 Ashoka Road, "'
BNk T : ' ‘ - oo
NV S ; New Delhti - 110001
RN o v : ' ' Dated 13th Nov.1997
e . S 4
A1l Heads of Telecom. Circles/Distt.
The Chief ‘' neral Managers, :
Mahanaga . lephone Nigam Ltd,
‘Mumbai/N Jelhi: '
Subs  Exercime Lf fresh options for entry into the
" rewtructured cidres. Addendum req.
\ Sir,
‘ In this départment’s letter of even Enumbcr
dated 11.11.97 on the above mentioned subject, the ‘word
‘genior TOA‘ may be added in the subJFtt ot the letter -
and the subject may be réad ‘as "Exercise of tresh option-
for’ entry into the reskquctured_cadreé of  Telecom.
Technical Asstt., Senior TOA and Phone Mechanic”. :
Yours faith ullyy
. R )
i (H.N.Singh) . .
Asstt. Director General(STC)
Copy tot
1. PPS to Chairman Telecom. ‘Commission
2. - PPS to Member(8)/Advisor (HRD)"
3. o DDG(E)[QDG&IE@{/DDG£P) - -
4. ©  ADG(SINI/ADG(TE)
3. N Guar#:ﬂghqw;l'g' N _
&, o ALl al;odhiécd Unions/Federations.
‘ ' i
. !
|
|
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Petla ,,,ﬁf\;mm; S | .GOVERNMENTOFINDIA X
Ve :'»Dmm%opmcommcmom - s
. : | !1 X (WPCELL) s - S
'&gi'v"‘ Im h..l*"‘?“bumuu.hc,mm 1ty il n-m“‘; Co b
e ikt sty B antlis e LU HERL T RN ) e
'\».. <’ 002 j' o1 of New Delhi, the, 20th /“ml 1)99 "
| | emdageily
‘."'3‘\" f*-"g":' o wwu uze 2L Pl v
e st s he 101 ST R %
’L, AﬂHeads‘of Telocom’ Cucleg”’" *b'”?‘“ i b "
H ‘«‘%‘Aﬂﬂends of! Mnnlm(mcememﬁs ‘lv?bﬂri*ﬂ b )l\rnir"n ifttar 1 - SINE

AllHeads ofPro;ect.Cncles g ’L’?‘”n ?ﬁ\t‘ﬂmnt s'nn\vu i to PO i 'n‘- R
'-All ‘Headsof; Metro-Districts; 1] : s 40 T 2 .."{,*,Ho e b saita et v
AllHends of oﬂxenAdmmisnntweUmtsw iy w Tm oty aitifoi's sirey b o
sl "(!,L’," 'Hf“" ‘s“s/i}n;gtnhﬂa "\|§;’) e "t " 1

' dhemdoyr oe paien Tt L
Sub -Pay scalés-of O’I'BP/BCR«oﬁiclals mducted mto 1he resmnctured cadres of Phonv Mechamc.

Telecom. Technical Assistantg and Senior TeleCom.” ‘Operating Assistants. AUCTEERRR RS
o et "‘*f‘! “lm\"' Ao AN
~. v+ s The Jagie of mnewhxg therwusluxg rwmwnumg gcheme of Group 'C' cadren and placmg, sthe )
officialsiin{ lhdzapp(opnate pay;séalwon itheir. sppointment in:the Restructured'¢adre wag under- i
exaination. by the Depmmlem for. quite ‘sonietime;! The Staff Federations have also béén raisiilg the e
demand to “Place’ the officials Lwho liave:conpleted :a total service of 16/26. yeus - (cluding: that % -
' mdetedmthe pre-mstmctmed cadre) in appropnate pay. scaleq ifthey are absorbed in the restruchured <
- cadre. i ;W)!fn EARETANE § vy of-Losteoitresnn et olma ypej ki o), v ““'nu’" b tigewyt!
'-.Kf; . K J»; ”‘;’!# i ,)‘Q,(‘“r\(h“ "l ,n” TR “. o g _

The matter has been e«ammed in detail and the followmg detizions have been mkem S Y
ﬂ\w i “Ib‘nm. o r-ﬁ Em ol e ek W:‘Hh‘ itk Phe el H e gl
(1) The officials who aﬂer geltmg quahﬁed aid trained enter the restructured cad:e befme* B
'complehon of 16 yeam of gervice' mnithe mwesttuclmed cadre shall be placed in the py-
¢ geales indicated below ‘on compleuon of 16 years of total service inchuding that ‘rendered in ! ¢

'_ the pre-resnuctuxed cadne provided thiat he/she has put in 2 minaum of 4 yemg of getvice "1+ iR

'(mcludmg oiﬁcmmxg spe{l) in the testructured cndxe'

KH .
'/ >: |-', \'"

.1
gy S

.PhoneMechamc ok Rs 40001006000 , PR

SITOA&TIAY:y | fb Rs sooouosooo W
} w.\{ﬂ!ui‘*r‘]"%} ﬁ“‘s:ii%; N LD SRR TS n ' '

(2) 'Ihe dﬁlcnalsawho afthi-gedting quahﬁed and tramed, enter the restmctmed cadm aﬁer )

- appomtmem in the-OTBP of the mmeshuclured cndxe gliall be ;" ~ed in the following pay

gcales: T T4 {‘ , \
a'v “ . " ,1:: . ‘_‘_, o} 1 . ""i ,
. Phone Mec.hamié_" i Rs, 4000 1006000
v SUTOA&TIA " | 8. soealsoaoc”
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Sumlarly, the oﬂlcxala who' aﬁer getlmg quahﬂed ‘and trained, enter lhe restmcmred cadre * o
“fter sppointment in the BCR of the pre-restmcmred cadre, shall be plnced in the followmg {!::i ¢

L _ ’.'i." 'H l’““u ll i i T ,l . . : v's}f’,_:
. p ,ftl"‘“ -éq;__:_l(’ %3 .H »,'!?.ZH

o " Phone Mechanic Rs. 4500-125-7000
Sr.TOA&'IT}A ' il VRB. ,5500f115-9000
e ;‘\'u,n“u‘., : i
“The oﬂiclals who after getling qunhﬁed and traned. enten: the reslmcuued cadre aﬂer
appomtment in the OTBE,of the pmemmctm*ed cadlre ag well 38 the omcmls who enter;the
. restructured cndxe before complehon of 16 years, ie. 15 per para (1) above, ot complehou of 5 ‘
26 years of toml semce mchulmg lhatmdewd in the pre. p tructured,fgeder cadm ghall be ,“ i

w«’i IR A T
.* . e B P

& LR I S IR

g e

31111;3191&5 q‘x,»luhn‘ 4 aleiaifig ADM "‘m R T

* EAraal

""". ) “’ﬂgrREimm‘ﬂlSﬂm,if\’);wZm}))uié"/ i’ i)’ i E '

o ,SITOA&TI‘A 515’12‘:@#1:{. itk Ry 5500 1159000 EREE LA §
S bl ey ey O I Y R TAEW U REIRN o

) fn'me,ehgtblhty‘,,co mhona‘forrplncel.lenhnnthe Py t“P‘“e‘lllldlﬂm’dﬂlPfiﬂil(l) @ |‘md (3) i ik K

¢ a.above, shall not be apphcablato those Phone Mechanics who aremchlcted fromthe cndree of! "V i

B '"mRegularMazdoor.TemporaryStam&Mazdooran;lotherGroup ¥ o, ek ‘; it sl »i'*'-;‘-"'.:-.’-- >

s il q'um..\w*(mlﬁ wie (mlh.N R g e b :nﬂ“b ARANE} uilih

.(5) -b: Placement of oﬁicmls i the bigher pay scale @8 mentioned in pu (1), (2) and (3) above, t g i

'j'*, b ghl be~w|th pay hxanonunderFRn(l)(a)(Z) '-:“. S

G gl St bang ’t e st ..m,.." P *,! e i
; (6) The oﬂicmls shal be plnced i the respective jy scales in ucco:dnnce with para (l), (2) and
) )ahovewlth effect. fom. lstDecembemMG hoae Ao gniler; el b iy :

Xy 1 : v g,m .u-f_' it .«yu-' ey |' P ! i "'f' (,,f" "l“'}
A el m'.lfﬁ i ad e e i S ARG X i -‘
,m W eg,wh fhocoemrence. of Telecops. Fnumqe vide lheery No. 1092fFAD‘99 dnted; '
2004 1999¢§:rm£o m::ths”tmmummunf‘ int hm b gt el ey ¢ sy Wt ""i B a
ghi i@%!ﬁwi!% R T IR Y (L T w4
L i - : . et : o
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SRR el ' ‘ da 4t
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' ,f(ry " L’Tl Usvesnyent of tnuds 610 LA
. _\a Lg%, v YA bepsrtment of Telacom, : R Jgt

Vot -~ . . D le : o5 P

} . \G% Rjk’Nm%%g . Sanchar Bhavan yNeww  pelhi-~t,
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‘Pated, 23-12-97;

. i'9

To : , : o . Coetbtw
' Telecam. ' 0 .

All Head of,Circles, , ' t;;LJhJH

1l Heads of Telephane Distts,/ B

L1 Other .dministrative Units
Subs— Posts of the staff in'OIBP/BCR scoles of th=2 old cadresﬁ'

and working in festructured Cadres, a
/L . ' o‘:o.(.:‘.’..‘¢0..00000n00. [’
, R ' /
— . A reference iy invited to this office latte- Mo, 19-4/93-TE-11I

.12 dated 20-95-9¥. vrder which the staff vorking in OTBF/?CQ scale yf ﬁhe

‘93 basic cadre viere’ -allowed to opt for the .estructurw. - Cadres~and
they were ¢iven one advance increment for working ie v~strugtured
cadres on complation of training. C A RN

i‘ o
., [

2. The staff gide of the Lepartmertal J@\i has becnfdem?nding
for not counting the nost of such. staff who are draﬂ%ng"th:irff Co
P salary in the OTSP/7(r, scales(which are higher then the basic seale
of Lestrugtusxed Chd:és) agalnst the pogts availanls in the “estru-
Ctured Cadres, They h-~ve expressed-the.Opinion,that the advance
increment ¢iven to them should -e trented 45 an incentive for
working in the restructured area. ' - Y
: ' , AT
3. The abuve demand of the Staff side hgss been cons idered iy
tihe Telecom. Comwiission and it has 2een decided that the staff
draving salary in the GTSE/BCE, (includina 10z “C.) scales of.the
0ld cadre will not bhe counted s¢rinst the rosts of the r~structured
crdreseven if they are Working in the arsas of restructured cadres
subject to the following conditicnss... '
(1) The above dispensation Will be applicablel only for such
~ areas of the ““estructured Cadres where norms have not “een
notified. This dispensation will he withdrawn ss scon as
the norms are prescrihed baser on the workload bhv the I.SU

and  the number of rosts as pei the norms 3°e created - hy
the field Units. . '

(11) . ALl such st-ff even thounh they are drawir.: pay in the
UTBP/5Ch scale (wh0 have neen tr-ined for the restructured
areas will He deployeu in the aress of advance technology
and perform duties enjoinad uron the estructuréed Cadres.

(1ii) If in this Process some posts fa1l vac-nt in the iestructured
Cadres ard ihere are no ~ualified candid tes availahle from
the ‘asic crdre then,officiatinq arrangements aga2inst such
‘Vicsncies in the leStructured Cadres will "be Fermissible
in accordance with the ord-rs cn the 'suhject, However, such
untrsined people will stand reverted as soon 38 ~ualified and
troined candidatoes necome availale from the freder cnadres,

ch Under no £ircum5t“nC94jNiLl'M?[HOC@SSed for fillinc hy
ancles recruitment or for any othier purpose 3s leng as the recuired
trained cfficinls are avoilable ip the OT1F/BCY CGr adeIV

scr:!‘l;‘s ot . the {roder Cadres,
Nt ool |

‘1}/ " Y t’c - . {~d -}‘.('.
gbaljilvoéfy S
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The field units are recuested to tzske imme
ard a nd report if there are any difficult

se 01' ers,

1hls is 1ssued witn Flnance ccuncuxranc: wil

dis te actiern 1r
ies - in complying

o
th their U.UeNge

3079~Fa-1/97 dated 19-12-97, SR gy,
R ; SRRV
.J’ \ N l'
‘ SR o ﬂ '. ’.-1q'1 —-:dU"})",v
‘ '/ (;t -.\:‘.hl;-{ V} “‘
| (FPos.BHLLOND
e . . | Dlreckur(’E)

l.- ] :"_" |'|A‘ R A A N K 4 ,
Copy ¢ Lo YT nteh e
. PPS to Chairman(Tc). - R T
. ALl Members/deLSors, Telecom, Comm1551on, Ne'w irnlhiPh2.
. . 'Addltlon AL T U N 1 L2 IR RSP .
.V' GS(L?/Pé g? n:9\'1J yl()u)f; L\lfT T Je]ﬂl bl .S
. 11 recoynised  Un:? ons/Fnda aticns \csoc11+1unq ‘gt
. DlIEC\OIS(TL)/ T-1/ST- II/QTP//Z.,r‘—I DOT Na Ioh-iuw.h~au
. A.D.Gs (![)/ch/qrw/srn-1/~1 = L1,/3GT /F I,JCT Nz inie Yoo
.ﬁ*““BudCPu/Fﬂ I/TL—;/STG—I/SIG-II/ TN/NCW/a ectloua;l';gf
S DOT Neww Lelhi, ' AP SRR I
. Secretary Staff Uepartmontwl Counc1l(JOu), i _4,41nwe
O.  All Members 5tsff, Departmen.al Counc1l(JQ\) i
1;*‘ Spare Co;neskﬁo) P ol .&ﬁ
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‘The Chief General Manager Telecem -
Assam Telecem Circle, Guwahati, - u

Sub:_ Optianf'ggﬁggatructure cadre--reg.
SIS % k]
L sin, | -
o With due respect and humble aubmission I‘beg to lay
e befere yeu the following few lines fer faveur of yeur kind
S necessary actien, ggff . SRt
| That sir, I am. werking in the cadre ef OTBP of basic
cadre of TOA (G) ot ‘pre~restructure scheme, Unfournately )
I did net exercise my eptien fer switching ever te restrusture
scheme of Sr. TOA" (G) earlier, New I ebserved that the scheme
, will ‘be beneficial to me , Se, Iam willing te deer my eptien
for the same, "33’ n -
~ Mereover I*understood that, restrueture aeheme is a
new Telecem policy~tc intreduce cemputeratien in the efficial
. :._Jobs for which option ‘were. qceepted frem all the grades of
ﬁ.l“fjff the clerical\cad?e. ;gm@ A o " E
' '“5‘ ? L Under the”gzgéhnstancea I hope that, there will be ne
R difficulty in accepting'ny option.'”k"ﬁ"' L
; Se, I requestwyour kind heneur to censider the matter
_ 4'? synpethieally to cendene the late submission and give me the
jff‘ sppeurtunity to avn&l the facility of the scheme se that

I may get seme munitary benifit.

s ap Ul

uw. .. ilwThanking yeu .-

~ Yeurs faithfully

. 'Dated at Guwahatn. - . ?_\_‘th

hipid .
the 30,03,2000 ° (Ramapads s De{ )29 03/2000

e/e Chief G.M.T/Guwahati
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. 'DEPARTMENT OF TELECOMMUNICATIONS
OFFICE OF THE CHIEF GENERAL MANAGER TELECOM

ASSAM CIRCLE ULUARLGUWAHATI-781007.

" Dated April 18, 2000

"NO. STES-1/122/P4-1/83 -

To - S

o Shri H..N.Singh, ~

Y T . :

Gons Asstt.Director General (STC)

‘ "
,// Telecom Directorate: : , |
New Delhi-110001.

Sube— Fxercise of fresh option for entry int the restructured Cadre of Sr. TOA.

nity for exercising option for entry into the
afforded in NOV'1997 and most of the left out
ever, a fow TOAs including OTBP and BCR
cise their option within the

The Second and last opportu
restructured Cadre of Sr. TOA was
TOAs opted to enter as Sr. TCA. How
officials in the Pre restructure cadre did not exer
prescribed time limit for one reson or the other .

: Some of the non —optee TOAs have made request {or giving one more
' opportunity to-exercise their option. One of the argument advanced by the ,officials
,_;L,__,}\,:;/"’ is that separate higher Payeals/ave been introduced for the OTBP/BCR officials
working as Sr. TOA after ihe fast round of option . The introduction of higher Pay
“scale for Sr. TOA h,avfe turned the restructured cadres more attractive and -
_preferable than the Pre—f restructured cadre of TOA .In the changed circumstances
- o1l the left out officials deserve another opportunity to move into Sr. TOA cadre.
R L T - ;
In the face of the above situationyou-are requested to kindly examine the
" case afresh to explore thegpossibiiiiy of affording one more opportunity to the left
ructured cadre of Sr.TOA. The d cision arrived

“out TOAs for moving into the rest
at may kindly be communicated to this office for disposal of the w{aﬁesentations. .
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B&O/P&’:;&”P g o DY.Genei:‘al Manager (A)
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] WA T W
b Offica of tho Chief Goeneral Managar
: ata yuaan afurea
Assam Telacom Circle
Guwahati- 781007

PHONE OFF : &7~ 6540040
RES ; fAarg- 6541041

FAX NO : 540111

JK.CHHABRA . .
CHIEF GENERAL MANAGER, Teiecornmumcanons D. 0. NO v ooveiririiceeniriiingeen -

D.O.No.STES-1/122/Pt.1
Dated 25" May, 2000.

Dear Sri Sharma,

Kindly refer to my office letter of even number dated 18.4.2000 and reply from
your office vide letter Mo, 252-23/99-STN-I dated 27.4.2000 reparding affording another
opportunity to the left out TOAs for moving into the restructured cadre of Sr.TOA.,

As already informed carlier some of the non-optee TOAs have made a request for
giving them one more opportunity to exercise their option to move into the restructured
cadre ofSr.TOA. They did not exercisc this option carlicr as the =ame was not beneficial
to them. Conscquent upon the introduction of higher pay sciizs for the OTBP/BCR
officials, these officials now wish to excrcise their option to niive into the restructured
cadre. The matter has been taken up by their Union also with me,

Since the Department would like to have all the officials in the restructured cadre,
I shall be grateful if you could consider the case of non-optees to move into the
restructured cadre favourably by giving them another chance.

With Kind Regards,

Yours s 'ncchl}’,/

(LK.Chhabra)

Sri B.Sharma,
Dy. Director General (Pms)
- Deptt. of Telecom Services,
Sanchar Bhawan,
New Dclhi-110001.
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, | © GUWAHATL-781007.

Shii Mahesh Shukla - L D.O. NO. STES-1/122/pt-1/92 .

By.General Manager{Admn) " S . Dated at Guwahati the 11-07-2000 "
b T o B

. TR | R ’ :

Dear Shri Sharma,  © ' .

The desirability of affording a fresh opportunity to the TOAs for induction |

. L
trito the restrictured cadre of Sr.TOA has been engaging the attention for quite some-time |

in this connection the Correspondence resting with the Dte. Letter No. 252-23/99-STN-]
dated 1.3—06-2000_‘mz':),f!.'qivndly be referred to. ' o
v, .

i

F

26 Inayreirospect, if we look at the position which existed at the time when’ ‘
' last optioning was held in Nov’'1997 it reveals' that there was no higher; '
pay scale in Sr. ToA . Grade for OTBP/BCR "officials .Also the officials.
who opted for Sr. TOA was not considered for promotion 1o Chief’
supervisor under 10% promotional Scheme. 1t was under that detrimcnt‘a}l;‘ :
condition ,the TOAs particularly the OTBP/BCR officials did not prefer;
t0.move to the restructured cadre .Subscquent to thiat separate higher pay!
scales have been introduced in the Sr. TOA cadre for OTBP and BCR-
officials- The OTBP/BCR officials who move to Sr.-TOA have also been
made eligible for 10% promotion . As a result of these changes the! -
situation which existed at the time of last optioning has undergone a sea )
-change . The equation has tilied heavily in favour of the restructured cadre.!
- In the changed  scenerio the officials who prefer to remain in the pre- |
restructured cadre in the last optioning deserve a fresh opportunity . to { 4
exercise their option taking into consideration the changes eifected in the L
intervening period. : ' |

L
o

The TOA still remains the entry cadre in the Deptt. And the posts in the

- Sr. TOAjare to filled from among the TOA. The provision of the Sr. TOA .
recruitment. rules being so, there has to be 2 continuous out lets for the | .

- TOAs toymove to Sr TOA | otherwise the posts in Sr. TOA will remain 1
unfilled foriwant of cligible officials in the feeder cadre of TOA Likewise
the officials, entering in the Deptt. as TOA will have their career prospect
blocked as these officials will not be able to move to Sr. TOA .1t is also a }
pertinent point that according to the new J.T.0. rulés the Sr. TOA and not ¢ -
TOAcan appear in the competitive examination . It shows that the TOA |
has to first move'to SRTOA to become cligible for appearing in the J.T.O.
examination. . From this view point , it will be fair to allow the officials in
the pre-restructured cadre to exercise fresh oplion to make entry in the
restructured cadre | ‘ '
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